IN THE CENTRAL ADMIN BTRATIV: TR IBUNAL, .
JODHPUR BENCH : JODHPUR ‘) )O

Date oOf Decision ¢ 22 .,03.,2002

QoA NOo 207/2001

1. Virendra Singh S/0 3h,., Gulab Singhji, aged about
42 years, R/0 CCBF Campus, Suratgarh, District-
Sriganganagar (Rajasthan) .

2 Banna Ram 5/0 bh, Taru Ramji, aged about 41 years,
R /0 CCBF Campus, 3uratgarh, Dlstrict-Sriganganagar
(Rajasthan) .

3. Chandu Ram $/0 5h. Panna Ramji, aged about 44 years,
R /O CCBF Campus, Suratgarh, District-Sriganganagar
(Rajasthan) , ‘

4. Chandra Bhan &/0 5h. Komal Yadav aged about 45 years,
R/o CCBF Canmpus, 3uratgarh, District Sriganganagar
(Rajasthan) .

5. Siratu $/0 shri Gangu Ramji, aged about 41 years,
R /0 CCBF Campus, Suratgarh, District-Sriganganagar
(Rajasthan) .

6. Nagu Ram 3/0 8hri Jagroopji, aged about 41 years,
k/o CCBF Campus, Suratgarh, District-sriganganagar
(Rajasthan) .

7. Dhirendra S/0 shri Sirram singhj i, aged about 40
Years, R/0 CCBF Campus, Suratgarh, District Sri-
ganganagar (Rajasthan) . _
all applicants employed@ on the post of Group D{IsW)
in the oiffice of Director, CCBF, District Sri-
gangahagar (Rajasthan) . ees APPLICANTS,

versuas

le Union of Indiz through the Secretary to government
of India, Ministry of Agricilture, Krishi Bhavan,
New Delhi.

2+ The Director, Central Cattle Breeding PFarm Suratgah,
District<Sriganganagar (Rajasthan) .

s 0, RILSPUNDENTS ,

Mr, $. K. Malik, counsel for the applicants.
Mr, vinit mathur, cousel for the respondents,

CLRAM

Hon'ble mMr. Gopal Singh, Administrative Hember,
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: :t ORDER 3
(per Hon'ble Mr. Gopal &ingh)
In this application filed under Section 19 of
the administrative Tribunals Act; 1985, applicants,
seven in numbsr, have prayed £or & direction to the
respondents to consider the case of the applicants for
regularisation on the post of Grow-b, in accordance
with the guldelines for Recruitment of Casual Labour
dated 07.06.1988 (annexure A-i) and Casual Labour
» (grant of Temporary Status and Regularisation) Scheme
Q&/ of Government ©of India, dated 10.09.1293 (aAnnexure z-2)
with all conseqguential penefits at par with their
juniors. Aapplicants have also prayed for a direction
to the respondents to imake the payment of FRA from the

due date to the applicants.

2. Applicants case is that they have been working

' as Casual Labour with the respondents department
Ol i
from various dates .= m the period of 1974 to 2985.
/

They have also been'granted temporary status but
have not been regularised on Group-D posts, hencge this

agplicatione.

3e Notlces were issued to the respondents and they

have filed their reply. In the reply statement, the

)
i

respondents have denied the case of the applicants,

4, I have he&ard the Learned Counsel for the parties

~andg have perused the records of the case carefuily.

5, The controversy involved in this case has already

been settled by this Bench vide order datad 05.02.2002
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passed in OA No. 76/2000 (Jokhan Prasad & Ors. vs.
UsD,1, & Ors.} ana the batch, with the following

observationg g -

" we, therefore, allow these 0as and direct
the respondents to ¢onsiger the cases of the
applicants for regularisation on Group-D
posts . The respondents shall reviey their
reguirements of Group-D staif in terms oOf
the guldelines issued under Q.M. dated 3.6.38
and create the reguisite numbsr of regular
Group-D pocsts within a perrod of six wmonths
from the date of receipt of a certified copy
of this order. After creation of the posts,
the applicants shall be considered for regu-
larisatlion within a period of three months
thereafter, in the light of the provisions
of thel'Casual Labourers (urant of Tewgorary
Status and Regularisation) Scheme &f Government
of Inaia, 1923%, and the observations made
above. NC order as to costs M

de

o I @ not find any strong reasom +0 deviate
from the view alreedy taken. Accordingly, the Original
Application is allowed with a direction to the
respaidents to consider the cases of the applicants

for regularisation on Group=-D posts. The respondents
shall review their requirements Of Group-D staff in
terms oOf the guldelines issued under 0.M. dated 7.0.88
and ¢treate the reguisite number Of regular Group-D
posts within a perirod of six months from the date of
receipt!of a cgrtified copy 9f this order. after
creation of the posts, the applicants shall be considere
for.regularisatljn within a berlod of three wonths
cne.re';:-liiter, in the light of the provisions of the
®*Casual Labourers (Grant of Temporary Status and
Regularisation) Scheme of Governwment of India, 1923,%

and the observations made above. NO order as to cosits,

(quaé{é;%é:__,
( sOpalL S INGH )
aAdui, Membar
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